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Mr. C.B. Sharma, counsel for applicant. 

At the very outset learned counsel intends to withdraw the 

main OA to enable the applicant to avail his alternative 

remedy of appeal. The OA is, therefore, dismissed as 

withdrawn with the aforesaid liberty as prayed for. Needless 

to mention that in case the applicant moves application for 

condonation of delay, -the same would be decided 

sympathetically by the appellate authority in accordance with 

law. 
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